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A /ORDER

PER S.S.Godara, Judicial Member:-

This assessee’s appeal for assessment year 20Hi48s against the
Commissioner of Income Tax (Appeals)-Jalpaigurrdes dated 11.05.2017, passed
in case N034/JAL/CIT(A)/JAL/2015-16, involving preedings u/s 143(3) of the
Income Tax Act, 1961; in short ‘the Act'.

Heard both the parties. Case file perused.

2. It transpires during the course of hearing that assessee’s multiple folded
substantive grounds challenge correctness of bwothparties lower authorities’ to
make various disallowance(s) / addition(s) in ca$eCo-Operative Bank Ltd. /
taxpayer. We come to page 3 para of the CIT(A)jsetlpte order that he had issued
seven notice(s) to the taxpayer / appellant orouardates of hearing wherein nobody
put in appearance at the latter's behest. This nfa€IT(A) to affirm the Assessing
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Officer’s action making various disallowance(s)dddion(s) by hisex parteorder
under challenge.

3. Learned departmental representative fails tatréie clinching factual position
that although the Assessing Officer had framed quleg assessment making the
impugned disallowance(s) / addition(s) on multidsues in view of the detailed
evidence placed on record, the CIT(A)'s findingsthexr framed the points of
adjudication nor made any detailed adjudicatiorc@stemplated sec. 250(6) of the
Act. We therefore deem it appropriate to restoese¢hissues back to the CIT(A) for
afresh adjudication as per law within three effectopportunities of hearing. This
assessee shall appear before CIT(A) appellate gdotgs on its own along with a
copy of our instant remand directions on or beR€4.2020.

4. This assessee’s appeal is allowed for statigiiogoses in above terms.

Order pronounced in open courton  27/11/2019
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